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CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE |

Reported decision of Government not to pay !
Dearness Allowance instalments to Central |
Government Employees

SHRI V. K. SAKHLECHA (Madhyai
Pradesh): Sir, I rise to call the attention
of the Minister of Finance to the reported
decision of the Government not to pay
instalments of dearness allowance which
have become payable to the Central Gov-
ernment employees,

THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM): Mr. Deputy Chair-
man, Sir, the Third Pay Commission re-
commended a scheme for the grant of
dearness allowance to Central Government
employees when the All India Consumer
Price Index for Industrial Workers, with
1960 base, goes beyond the level of 200
to which the Pay structure recommended
by them is related. The scheme of dear-
ness allowance as finally accepted by the
Government was more generous than the
one recommended by the Pay Commission. |
In accordance with the scheme, as finally
approved by Government, six instalments
of dearness allowance have been sanction-
ed since Ist January, 1973, the last being
effective from 1st Aprit 1974, when the .
index average touched 248.

According the latest available ﬁgures‘
which relate to the end of September,
1974, the 12 monthly average cost of liv-
ing index stood at 285.25. In terms of .
the Third Pay Commission’s recommenda- |
tions, three additional instalments of D.A. |
have fallen due, with effect from 1st June
1974, 1st July, 1974 and 1st September,
1974, Every instalment of dearness allow-
ance entails an additional expenditure to
the Central Government of a little over
Rs. 50 crores, in a full year.

Government hope to be able to take a
decision on dearness allowance payable to
its employees in the light of all relevant
considerations. It is not correct to say
that the Government have decided not to |
grant the instalments of dearness allowance ;
that have fallen due.

MR. DEPUTY CHAIRMAN: Mr. !
Goray. }
SHRI N. G, GORAY (Maharashtra): 1‘

Sir, T want to raise one or two questions

only., One is that the Government has
accepted that so far as the increase in ;
prices is concerned, the prices have been ‘
rising steadily for the last 24 months, and !
the average rise is 2.5 per cent per month. '
Now if this is a fact—I suppose it is in-
controvertible—then how is it that the Go-
vernment has started with the decision not ]
. to give dearness allowance to these people |
who really are exposed to the price rise, |
as they are the people who suffer most? |
If the Government had succeeded in peg- !
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ging the prices, [ can understand what is
due to the workers being withheld for
some time. But when the prices are con-~
stantly rising, and it is a fact which the
Government itself has admitted, why should
an impression be allowed to go out that
the Government is not going to give them
dearness allowance ? Therefore, I would
request the Finance Minister to give an
assurance that if, there is any such mis-
understanding, the Government is not go-
ing 1o do so and the Government is going
to give them all the dearnmess allowance
that is due to them because of the rise
in the cost of living.

SHRI C. SUBRAMANIAM : Sir, I
thought the statement jtself was quite clear.
It 1s not coriect to say that the Govern-
ment have decided not to grant the instal-
ments of dearness allowance that have fal-
len due. Therefore, now it is a question
of taking into account the situation which
has emerged during the last 18 or 24
months, The Pay Commission contemp-
lated that when the index average reached
272, the whole situation should be review-
ed. Perhaps when they made such a re-
commendation, they thought that this
would be reached three or four years hence,
But unfortunately it has been reached much
earlier. And, as the hon. Member himself,

. was pointing out, the index was rising at

the rate of 2.5 per cent every month. So
this is the sort of abnormal situation with
which we are faced. Therefore, we have
to take into account how to bring about
a situation of stabilising prices rather than
merely distribulc more and more money.
Distribution of more and more money
will again push up the prices and there-
fore it becomes a vicious circle, Therefore,
we have taken a series of measures—scie
of them quite unpopular also—and as a
result of that, for the last seven weeks,
the wholesale prices have shown a reverse
trend and there is a fall about 3.2 or 3.3
per cent in the wholesale prices. Therefore,
we cannot say we have achieved nothing.
We have reached a stage where we should
not do anything which will again reverse
the trend and push the prices forward.
These are the considerations which the
Government have to consider fully and in-

. vestigate before introducing further infla-

tion in the economy. There is no guestion
of withholding what is due to our em-
ployees. But how to do it and when to
do it are under the consideration of the
Government.

SHR] D. THENGARI (Uttar Pradesh),
In the first place, I should like to point
out that the last increcase in the dearness
allowance was given with effect from 1st
April, 1974. Four instalments of increase
are now due to the employees. Secondly,
vou have rightly pointed out that the
Third Pay Commission had recommended
that should the price level rise above the
12th monthly average of 272 points, Gov-
ernment should review the position and
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decide whether dearness allowance scheme
should be extended further or the pay-
scales themselves should be revised. In
this respect we should like to have a cate-
gorical statement from the Minister whe-
ther the Government is going to revise the
wage structure in view of this rise in index.
The argument of the Government that
payment of D.A. may cause further price
rise does not seem to be valid in view
of the fact that it is a recognised principle
of economics that every wage rise is not
responsible for price rise. Wage rise is
responsible for price rise only to the ex-
tent where the wage rise is in excess of
the productivity rise. In our country al-
ways we have the wage rise lagging be-
hind the productivity rise. In view of this
fact, I should like the hon. Minister to
make a categorical statement giving the
specific date by which all the instalments
that are now due would be paid. I would
also like to enquire why the recommenda-
tions of the Committee of Parliament ap-
pointed to report on the structure of pay,
allowances, leave and pensionary benefits
for the officers and staff of the Rajya
Sabha and Lok Sabha Secretariats have
been made applicable only to officers and
not the employees of the Lok Sabha and
Rajya Sabha? Why this discrimination
against the employees of Parliament ?

SHRI C. SUBRAMANIAM : With re-
gard to the second question, T should like
to have notice because I do not have the
facts with me. With regard to the assur-
ance which the hon, Member wanted on
the firm date on which the payment wouid
be made, I have already stated that we
are going into the whole question and I
am afraid T cannot give a firm date. But
we shall try to take an early decision.

SHRI D. THENGARI
an approximate date ?

SHRI C. SUBRAMANIAM : 1
sorry. I cannot give it.

SHRI BHUPESH GUPTA (West Ben-
gal): It is unfortunate that doubt and
controversy should have arisen over a
matter which we should have thought have
been settled by the recommendations of
the Third Pay Commission and by the ac-
ceptance of these recommendations by the
Government. You know the prices are
still very high and they are also rising in
so far as the retail prices are concerned.
We read in the newspapers about certain
wholesale prices, that is, prices when you
make bulk purchases or when you buy in
quintals or some other big quantities. That
should not guide Government in this mal-

ter. Government should really be guided

: Can you give

am

3 pM.

by the prices at which Government em-
ployees are buying their necessities of life.
There the position is bad. Besides, Sir,
we have scarcities also, Therefore, if
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there is any argument, that argument is.
the over-riding argument in favour of an
early decision by the Government. 1n fact,
the Government should not have allowed
this thing to fall in arrears in this manoner.
That is what I would like to say. Now,
Sir, the honourable Minister says that he
would not give a firm date. Mr. Subra-
maniam surely knows by when he will
give this. Sir, am I to understand hat the
Finance Minister is not clear 1n his mind
about the time-limit by which he will take
a decision 7 He should enlighten us on
this so that some of the elements in the
controversy or the doubts and suspicions
that are there may be removed. You may
not name a date. But, surely you can
say that you would not take any longer
than such and such time. You can say
that and that is very essential.

Then, Sir, he made another point. He
has said that the Government will consi-
der the question in the light of “relevant
considerations”. What are the relevant
considerations ? The only relevant consi-
deration is the fulfilment of the commit-
ment on the part of the Government and
the justification for the demand by the
Government employees. That is all. What
other relevant consideration is there which
you will take into consideration ? I cannot
understand that. Will he expatiate on that
and say as to what he means by relevant
considerations ? 1 say this because these
are all their phrases and <they are like
the words “oath of secrecy” which, some
bureaucrats or some bright men have put
in the statement not even knowing what
they say. When I sit in your chamber,
Sir, the Supreme Court Judge is not
brought there to administer the oath, Who
is 10 administer the oath there 7 Mr, Subra-
maniam, please, tell your leader that you
should read and you have to read some-
thing a littel better than this, because the
Constitution does not provide for such
things at all and it is unconstitutional. Who
will adminpister the oath 7 Myself ? 1 shall
administer the oath to myself or the Spea-
ker or the Chairman ? Where is such a
provision 7 Where is the provision? We
do not have the oath at all. We do not
take the oath of office to say such things.
Such silly things happeas in the Govern-
ment. You are all intelligent people and
yet such silly things happen.

st TR (WRrAreE) oA
ag st § 7
SHRI BHUPESH GUPTA: It is more
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relevant than you are relevant to the
House.
Now, Sir. I want to know what these

relevant considerations are ? What does it
mean ? Just as the word ‘“oath” created
some misgivings, this kind of a statement
also is creating some misgivings. Mr.
Subramaniam, I would request you to
clarify this point.
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In this connection, Sir, I would like to add
one more thing. I do not accept his thesis,
the thesis on inflation. Today, Sir, America
is entering the phase of recession....

_SHRI C. SUBRAMANIAM : We are not
discussing here inflation or recession.

SHRI BHUPESH GUPTA : The capitalist
economy Is in a state of a very grave crisis
and this debate is not there, though it used
10 be, that wages are responsible for infla-
iton. They are no longer responsible and
we are seeing it in the US, in Italy, in West
Germany, in Britain and in other countries.
This kind of ideas and theories are not so
much bandied about now as they used to
ve, because inflation is there because of so
many other things. In America it is there
because of its heavy military expenditure
and this heavy military expenditure is res-
ponsible for the inflation that is there and
in Europe it is there for some other reason.
But, Mr. Subramaniam, in this country, the
wages are chasing the prices. Here, you see,
the prices are soaring up as if they are a
powerful jet aircraft and, as far as the
wages are concerned, they are just like a
helicopter. I am making this comparison
because in this country the prices are going
up like the jet aircraft and the wages are
limping behind or just trying to go up like
a helicopter. Therefore, you should not
think that the wages are responmsible for
ihe higher prices. But the question is how
to bring the prices down and how to hold
them and how to see that the real earn-
ings which are falling are allowed to go
up, as far as possible to the level of the
existing prices. That is what should be
done. 1 hope, Sir, that Mr. Subramaniam
will make these things as part of his “rele-
vant considerations”. It may well be that
he is taking the view, advised by some
officers in the Ministry, that since they
are checking the prices to fight inflation,
therefore if you give dearness allowance now
that will push up the prices, and hence it
should be regarded as a relevant considera-
tion and decision taken accordingly. It would
te absurd. It would be wrong e¢ven from
the economic point of view and. of course,
from the point of view of commitment and
other things. T would again ask Mr. Subra-
maniam : Kindly expedite this matter. We
read in the papers that even the fourth
instalment has become due. Y do not know
about it. But you have admitted that three
are already due. Don’t youn think that veo-
ple are suffering on account of that? Tt
is not a question of not getting something.
You have taken an attitude which is causing
suffering to these people in the conditions of
scarcity and rising prices and needs. There-
fore, from every point of view. you should
give them what is their due and such delay
should not occur. Government is committed
to it, and 1 hope vou will implement it. Do
1 have a clear assurance that when you said
that it would be done at an early date, that
will not be too long? Surely. in a matter
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of weeks it should be done, if not earlier,
and it should not take longer than this, After
all, everything has been settled. As far as
other things are concerned, there is no delay,
and I hope you have taken the decision and
put an end to this controversy.

SHRI C. SUBRAMANIAM : Sir, I always
admire the persuasive capacity of the hon.
Member. He has put his case as best as it
is possible to do. It is not as if we are un-
aware of the suffering of our employees. As
a matter of fact, we are fully aware of it,
and we are trying our best to mitigate their
suffering. This is one aspect which will have
to be kept in mind.

Sir. the hon. Member said that we should
not be guided by the wholesale price index.
But the hon. Member is aware that retailed
price follows the wholesale price, even
though there may be a small time-lag.
Fortunately, during the last two years this
downward trend has not been there. For
the first time there has been a reversal of
the trend. Let us recognize it.

Then, Sir, he raised the point, what are
the relevant considerations which 1 have
mentioned in my statement ? Sir. there are
employees of the State Governments also,
perhaps much larger in number than even
the Central Government employees, whose
basic pay structure is not as good as that
of the Central Government emplovyees. They
are also suffering and, therefore, the Chief
Ministers have written categorically that
simply because there is the Nasik Press you
should not go on taking decisions with regard
to the payment of dearness allowance to the
Central Government employees alone; their
employees should also be taken into comsi-
deration; what the commitments would, on
that basjs. be, and how they are coing to
provide for it with their resources to meet
their commitments. Therefore, we cannot
just take some decisions in isolation and
say : All right, T am the Finance Minister
at the Centre; 1 am concerned with the
employees in the Central Government and
it does not matter what happens to the State
Governments. As a matter of fact, in some
families one brother may be an empioyee of
the Central Government and the other in a
State Government, or an emplovee in Some
neighbouring house may be a Central Gov-
ernment employee and in some other he
| may belong to a State Government, So you
J cannot just ignore it. That is why we have

to go into all these matters and try to find
{ a solution of the problem. As already sfated,
]
|

if this problem can be solved just by paying
more and more allowances and printing more
and more money perhaps that would be the
easiest thing to do. Ultimately this can
be solved by ereater production, and for
greater production vyou would reduire
greater investment also. Today we are
looking into what the position is going to
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be in terms of investment. If it is all go-
ing to be more and more current consump-
tion, ignoring the aspect of investment, then
you would be endangering the present and
also jeopardizing the future. That will
also have to be taken into account. This
is the exercise which is now going on :
what sort of investment programme we can
have for next year. And what are the re-
sources that would be available if we go
on paying on that basis ? No doubt, the
commitment has been made on the basis
of the Pay Commission. I wish the Com-
mission were able to solve all the prob-
lems. Then we can refer all matters to
the Commissions and say. “These are the
reports. Therefore, let us just see the reports
and be content with them.” Therefore, Sir,
it is not such a simple situation as the hon.
Member imagines, I am sure he is fully
aware of it. But still he has to satisfy cer-
tain sections. ..
(Interruption)

SHRI BHUPESH GUPTA : ...of course,
I am happy to say, at least you satisfy the
demand of Your Government employees.
Their demand is just. You have not said
that their demand is unjust. And do I under-
stand that the State Government are going
to veto the commitment you make ?

SHRI C. SUBRAMANIAM : I ain not
vetoing the commitments at all...

SHRI BHUPESH GUPTA : Investment is
not by taking the money from the Govern-
ment employees.

SHRI C. SUBRAMANIAM : T was only
saying that The hon. Member is aware of
the other side of the things also as effec-
tively as he knows the case he put forward
in the House. That is what I was making
out. If he says, “No, no. T do not know
that side,” then, T am not prepared (o be-
lieve it. Therefore. Sir, this Is unfortunately
the situation in which we are caught up.
And T want to give the assurance to this
House more than ithat assurance (o our
employees that we are fully aware of the
situation in which they are functioning and
in which they are living. ..

SHRI BHUPESH GUPTA : You are not,

SHRI C. SUBRAMANIAM : As the hon.
Member pressed we shall try to expedite
the decision as quickly as possible,

SHRI D. THENGART: Sir, T want a
clarification from the Minister. The hon.
Minister is repeating ‘the instalments’. I
should like to know whether it is not four
in-falments.  Tn our view, it should be
four instalments because the last payment
was on the 1st of April.

SHRI C. SUBRAMANTIAM : We are now
considering three instalments. What is the
use of pressing further ?

SHRI D. THENGARI :
kindly clarify the position.

You should

[RAJYA SABHA]
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SHRI C. SUBRAMANIAM : [ think,

the fourth instalment has also become due.
But, we are now discussing the three ins-
talments already due.

SHRI BHUPESH GUPTA : If you con-
fiscate the benami property of the smugg-
lers, I think you will have a lot of money
to invest,

SHRI T. V. ANANDAN (Tamil Nadu) :
Mr, Deputy Chairman, Sir, I do fully agree
with the difficulties expressed by the Fin-
ance Minister on behalf of the Government
of India. But, Sir, the Government of India
must realize that the Central Government
and State Government employees are the
backbone of the democratic administration.
Sir, it is very relevant here to quote what
the then Secretary of State for India Mr.
Ernest Bevin said :

Sir, I quote :

“The Government employees should be
taken care of by the Party in power or
else, the Government employees will be
instigated by the Opposition parties ...”

Sir, what is happening today is exactly what
Mr. Ernest Bevin said some vears age.
Therefore, Sir, the Government employees
should not be given a step motherly treat-
ment. You should have a uniform volicy.
Here. the Government of India is complain-
ing about inflation if the DA is granted to
the employees. Of course, if the Central
Government employees are granted DA,
naturally, the State Government employees
also demand for an equal treatment with
the Central Government emplovees. But
why don’t you control ? There are others
also who are getting, There is a wage-hike
in the HAL. T do not say that they should
But they have a wage-hike
whereas the Central Governmznt mployees
are not given. Therefore, 1t creates a
problem among the Government employees.
They say. “Are we not being discriminated
against 2 Here the Government is not
controlling at all. Some employees are
getting and the others are not etting, There
are 2 crores @f wage-carners in this coun-
try. Out of which, nne crore are Central
Government. State Government and semi-
Government employees, The other one
crore are in industries and factories.
Therefore. there should be a uniform
policy. When are we going to strike a
national wage structure? If that i{s there,
there would not be so many grudges and
agitations in the country. It is due for a
long time.

Sir, the Minister replied that he was
taking steps. What kind of steps has hz
heen taking ? He said for the last 7 weeks
the cost of index has gone down. No it
has not. A kilo of rice here costs Rs. 3.50;
in Madras State a measure of rice costs
Rs. 7. How can a Central Government
employee be denied the D.A. to get his food
and live and come here and work for the
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betterment of the nation and the country ?
As per the recommendations of the Third
Pay Commission, which has been accepted
—the Minister also said that—as soon as
the cost of living index reaches 272 points,
Government must revise the wage siructure.
Now if the Government accepts the recom-
mendation of the Pay Commission to re-
siructure the wage structure, certainly the
need-based minimpm would be granted.

That was also one of the demands of the ;

Central Government emnloyzes, Naturally,
if a Class 1V man gets Rs. 340 by merging
the D.A., that becomes the need-based
minimum, So to that extent vou also meet
that demund. To my calculation if Rs. 340
becomes the basic pay, it would invoive
about Rs. 150 crores. Whv not work it
out ? Why there <honld be trouble crly
with regard to Central Government emplo-
yees 7 And, also, Sir. the Government must
implement one of the accepted demands,
viz. that of opening fair price shops for
them all over the country. 1t is now easy
to procure; even the State Governments
are procuring. In earlv days. th: British
Government could not do that because
there were some difficulties. Now, the
Government has got the machinery for pro-
curement. Jt is easy to procurg and feed
the working classes all over India to see
that the working classes are satisfied.

The Minister also said about production.
Yes, how can the production increuse when
the working classes are starving? There-
fcte, all these points should be taken into
cansideration by the hon'ble Minister, And
1 say it is bettr that they merge the D.A.
as per the recommendations of the Third
Pay Commission. Naturally there will be
contentment amongst the workers and they
will be helping the nation because thev are
not ungrateful, as has been proved by the
Central Government employees. As far as
the Railways are concerned, 10 lakh rail-
waymen are loyal to the nation, So take
advantage of that, Take back the remain-
ing Raillway employees. Liberalise the
wage structure and accept the recommenda-
tion of the Third Pay Commission.

SHRI C. SUBRAMANIAM ; Sir, again
the same points have been put in a different
language, perhaps with some greater em-
phasis also. 1 do agree with what the
hon’ble Member said, but for this the
Secretary of the State’s statement was not
necessary. I am completily in agreement
with the statement that Governrient em-
ployees are the backbone of the adminis-
rration. It is becanse hundreds of thou-
sands of employees are functioning perhaps
unheard and unrecogmised that we are able
to function here. Without them, we may
not be able to function here at all. It is a
very well known fact.

The other relevant point which the
hon’ble Member made-—and which others
did not make—is the discriminatory aspect
of it. Whereas one sector of the working
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. classes, employees 1n  various industries,

''even in public sector industries aie auto-

matically getting the D.A., it is the Govern-
ment servants who are discriminated
ﬂagainst. Yes, to a certain extent. As a
matter of fact, this is the lever which I am
trying to use for the purpose of getting
an early decision. I do agree that you
| canpot take one decision with regard to
i one sector and another decision with regard
; to another sector. We have to take a
' national wage policy decision. I am in full
| agreement with that. That is one of the
| considerations which we have to fully take

. into account before we make any decision
}either this way or that wav. Then, he
. mentioned the supply of essential articles.
- Ultimately this 1s what I have been pressing
all along, even when | was Finance Minis-
- ter in the State Government. Ultimately
i in a developing country unless we have a
, well-knit rational system for the supply of
" essential  commodities to the vulnerable
sections of the community, we arc not
, going to solve the problem of inflation
} which affects, in turn, the various aspects
, of development also. We have been em-
\ phasising this aspect, but stili I am afraid
1 we have not yet reached a stage where we
i

can say : Yes, we have evolved such a
system of distribution. It is in this context
. T would like to emphasise that a depart-
; ment of essential supplies has been created
+and it has got to be the function of this
! department to evolve a system by which
at least the vulnerable sections would be
ensured that not all commoditics but at
least five or six essential commodities like
cereals, sugar, edible oil, domestic fuel,
standard cloth—immediately these five come
to the forefront—are made available at
reasonable prices, without being affected by
inflationary trends. That is the only ans-
wer, I want to assure this House that my
colleague. Shri T. A. Pai, is fully involved
in it and every day he is giving considera-
tion to this aspect. Recently he had con-
sultations with the marketing experts also
to find out what sort of organisation should
be built up. It is no use depending upon
a bureaucratic set-up to deliver the goods
—under a rational distribution system.
Then, is an emergency the civil supplies
department may be able to deliver the
goods, but if it has got to be a system
which would form part of the entire eco-
nomy as a long-term measure, then it wilt
| have to be a proper business organisation.
. When we say business organisation people
~‘ think that it is only in the private sector.
| It would be a business organisation in the
. public sector, g rational distribution sys-
tem in the public sector would take care
of it. These are the various aspects which
, will have to be taken into consideration.
Therefore it is not as if I am unaware of
the difficulties. As a matter of fact, this
has been my nightmare for the last one or
two weeks. viz., how to deel with the citua-
of our .

tion and meet the requirements
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employees who are undoubtedly suffermg
because of the rising trend of prices. I
would like to assure hon, Members that 1 |
am as such concerned as the hon. Mem-
bers are with regard to this problem and !
we shall try and deal with it as best as
possible.

SHRI SYED NIZAM-UD-DIN (Jammu
and Kashmir) : Mr. Deputy Chairman, Sir,
I would like to draw the attention of the
hon. Minister to a particular section of
employees of All India Radio and I would
like to know the Government’s position
vis-a-vis newscasters, news readers, news
reader-cum-translators and translators and
staff artistes. I would like to have a cate-
gorical and positive assurange with regard
to the benefits to this section of the people
in the light of the Third Pay Commission’s
Report. Their fee scales were fixed by the
Government in 1971 according to the
rationalised fee scales announced by the
Ministry of Information and Broadcasting,
vide their booklet “Rationalisation of Fee
Scales of Staff Artistes of AIR in 1971",
In this booklet the Ministry had made the
following promise :(—

“This revision of fze scales is essen-
tially in the nature of rationalisation.”

The question of further revision of these
scales will be considered at a later stage
in the light of decisions which the Govern-
ment may take on the recommendations of
the Pay Commission with regard to salary
scales of comparable categories of Govern-
ment employees of AIR. Having imple-
mented the first part of the rationalisation
scheme, i.e., fixing the rationalised fee
scales as announced by the Government in
the booklet referred to above, the Ministry
must now implement the second stage of
the scheme. ..

MR. DEPUTY CHAIRMAN: The
Calling Attention relates to the dearness
allowance instalmeats and you are talking
about the pay scales and other things.

SHRI SYED NIZAM-UD-DIN : Mv sub-
mission is that they are not geitinz the
benefits of the recommendations of the Pay
Commission. Sop I think this is a relevant
point. Now, the Ministrv is hesitant to
honour the commitments now and as an
excuse it has put forward an unnecessary
controversy about the Job Evaluation Com-
mittee’s Report. This unfortunate contro-
versy has been deliberately put forward by
the Government to stop further revision of
their pay scales as alrea.ly promised by the
Government. In the case of all other Gov.
ernment employees, the Government has
started implementing the recommendations
of the Pay Commission, but tragically they
have been ignored in this respect and the
benefits of the Pay Commission’s recom-
mendations have been withheld from them

[RATYA SABHA]
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in these days of soaring prices and higher
[ cost of living. Even when the Job Evalua-
tion Committee was doing its work of
assessing the job of various categories of
artistes, the Government issued option
letters {o individual staff artistes. [Even
| after the Committee submitted its report,
' option Jetiers were issued to staff artistes
as late as September, 1973. All these
clearly show that the Government did not
consider it was bound by the Job Evalua-
tion Committee’s report for the implemen-
tation of the rationalised fee scales an-
nounced by them. When this is so they do
not find any reason why the Government
should not go ahead with the implementa-~
tion of the second part of their scheme as
promised in the booklet. The Ministry
should issue option letters to individual
staff artistes as they did earlier and imple-
ment the promise made by them and revise
their pay in the light of the recommenda-

tions of the Pay Commission. Further, it
is important to bear in mind that every
staff artiste has entered into individuval

contracts with the Government, Hence,
Government as an honourable employer
should now honour its commitment with
that individual.

SHRI C. SUBRAMANIAM : Sir, I am
glad yqu pointed out that the hon. Member
was dealing with a different subject. When
he mentioged this to be relevant, evidently
he meant that this was important. But all
important things are not necessarily relevant
in a particular context. T shall certainly
send the hon. Member’s representation to
my colleague in the Ministry of Information
and Broadcasting. Perhaps he may have
a look into it.

St TAIARXEAN ¢ F AR A TG
ST FEAT g fF ag ot wgmE e
¥ A T QAT IS AT & AT A
a% gehe gg gfewa @A Adt aAr
g & fF ST @99 Y & 99 F99 @
g F< | R, A g 397 T e
HFT ¥, a8 999 AN A T AE  Frew A
AT & | WErR & Y Faw oow W A
g At &, foem & v qeFl A A § )

7 guAqr g fF oS o AW FY oY
feafy & <R fagiw A< ¥ wa=rfeat &
AT TFAT & i IET FT 98 AT
aE 3% SrEAa-fAal it ger ax
BT | B 1 937 TR a3 43 T ey
FEI & g EINE 5 {7 qaT w7 A
ey wweT, 15 fqae, 20 fwaT &g
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wEr g wfeg g@ g fF o
USTAAT F A FAATE § FAR
qTEATE  FT dgld T ALF w5 AN
& g gar | HE  ARH el T *gi
I g | 7 gAR A AT AT
afefy & wr § ar Srdw Ay affa
AW E | WIFT  qAEAE q@d §, TN
USTEAT & 37 FAAAT F JAE1]
TG AT | TART WEATE AT IS
qaTET TGy qgAr | qEr i g ?
FT fad Wl wElET F A EET
AT sAT | @T g, FWr o@AEAr @ fF
9 AT SAFT fAng 1« AT A1fRY ?
gaq AT Fg R -

MR. DEPUTY CHAIRMAN : It is
not relevant, Mr. Rajnarain. You are
committing the same mistake that

committed.

St TAAATAN ¢ A, AT AA
a fordwe g | ag &§ g1 awar
& oAz TX FrE AT WE A A
oo T &

the
hon’ble Member who spoke before you

[9 DEC. 1974]
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MR. DEPUTY CHAIRMAN : It is not \

relevant to the Calling Attention Motion.

st TRATAN : gEQ AT d 53
FgaT JEar g 05 s faedr # gfde
2 og ¥ AR F JgT A f
TEY Ty & 1 F wwaAar § v faeed Y
gfer 5T GXFR F 98T AT & |
qF AR T A H A g
ST o FHEvET #T we § a8 faoe gfa|
Fam A A T @ g o+t g
FHET F7 We faedr gfem ¥ FA-
Fifeat ax ot @ gy wrfegg 1 e
F gfwd ¥ HAATA FAC FTE g1 AT
g7 foor A gfem W QT A &
AT 32 AW g A AFt A gfea
F vt g & o agr gfea & &
TW T ERT W AAMW G | § ag WV FgAr
argar g fF W 1T A0 gw aX e
FAR, WL L S0 AT | I g
a9 ga  Afew wEgms § | w@fag

lo a matter of
urgent public importance
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T H A AR ATEAR A
g Jrfaw | |

oft [T mifew (wEmre) @ @z
TFRE & FAAfE F R | AW
a7 fage #X W@ T R wdifag
Tg ATHAT THT AT |

St AFAA : faeedT qATH TSN
#1 G 78 R | faeedt w1 A gmr
g1

A AT qg FEAT AR g
AW A R A AG gR 2 R W &
FAATA  FAT T@ER T Jq7 7 AQA
g ag? 4 @ Far g fF A
WHHEAANE d w7 T I
C AER A JAT T AT AT AY A
g Fifs @9 [WuF A R &, ¥
Tgw Fafaee aEf & Freghex 4,
I 9 9GS KT AT AT WL T A
T O SR T AW @ ! @i &
wART O wedt oft & ST Wrear g
f = wa=fat & faq wgme W
FT T FATE ! ITHT AAGATE FT FAT
TEE ! FT T AN FET G FH
FAACAT HT F00N | A § a1 T8 o
27 W TE AW E ar # A A
g7 % "Rwr § fr e sa aam
JI FT IAT & AL TR Tg IEEA0
Y F aFal g & Ay feafy ady
AT g Oy AifouF dF g ! Fq AT
qqF @ FA  TE FET g awleaa)
qTER AT @@= A AL G &, -
ga] T A HQE q A ATy
adl F GEETFY FEHFA g 7 @
¥ @ A G AVO! JE § AAAT g
fir a1 AR ¥ fegqeradt 1
g ST grawa® & w1 @At gEIE |
fSg 9Mg 9 1 To  @¥ AT =Afeg
Fg T 10T @ frgsrRE 1 A
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[+ T |
Ayt 50 qfawd aF =T

ST W W W g, S /ST
gy &, fF EETAT a0 ¥ T W
F1E g A faan o @ g W F
T ¥ A R X@TAC | TF OF AT
9T frqar @t fFAT 91 @7 8, T
FEr T | Az @9l aF § o4 R wEr
o< g TR AT Fd g | PR R 3
T ¥ ar 7 gfer at ITE @I
Afey  ar Faar s g fw oA
wRwen few T AT E | WEA AET A
At it A1 wEa &G | zafay

# wgAr wgar 3 0% afEal & 99

afy @ F9 O ArfEy s FHE-

il &1 ST wemE wen @ fear

|
4
|
ST ATfET fad WEE ae g \
i

= AR A WG AT FETA B FE
gy T g, gafeg W A feT
TEA | AT T AT G AT &
Eﬁﬁ AomT qg 3 1w frew 27
qreAt ¥ ag AT T F LG G, AR
AT aF F1E AT 30 F ATAA FE
TGl TS & frad qral w1 AT S A |
G Tem W 3w A @ ! Al
99 gF W AG AV AEE dF TH |
wErE wgr W | gafag & A
FgAr e § & SiCoierini i e
grafagi 1 Fag fEa qfFae o) 9
g A | qo @A g AT TR §,
qray A T oFMd aFd @9 &
g & ey o grea ® ST A
gYr gy | TR AT 9 THIX T FT
21T 77 2 5 wow sa=nfwy ot o=
il F FAATAT F ETE  WT A
qaqTer A g1 WM ar BT TH AW
F g gl 3T W | TAf@C 7AW
faqor e & A § AT 9EE

[RAJYA SABHA]

wer St § Wi—aga Wl F a’ 1
framr 97%F ot s 2, o gegenw

160

to a maliter of
urgent public importance
AgF ¥ qra——fF T [ avg ¥ woT
FET Y 0 Afq avan § e S8 fqr
&, dv & A ot e 7 F1 frwa g ?
FALT A H (@Al AWE Al 3
fefr sgay feay agd 9T g’
ZA qOAT g f7AT oY uE
FIZT ST gAIX JRIT ST T8Y 2T &,
TR 5 *qT T F (gaTa § ¥ auar g
ql AR A ®o WA { AT HE AT -
FIET T fa% | a8 W gAE € |
ZHY A § WA 2, T O ¥
ATAY £, T 2, FUem Z, ... (99,
FEA) . W HT A &, AT TN
FATL IF AT BT ATHIT ARG § UTHT
T FL AT 49 FT GHTAT T THTEANT
FIT WT A S § ®TH TG T
feq-wz s @ ¥ arz 99 a8 =©Y
TN A qFUAT wA 7 fAar w2 fF
"Y /AT faat fa Ay faer | 9=
T & g7 faear § 999 740 g a9 a%
AW F TAEqT KT AT [IGT §

SHRI C. SUBRAMANIAM: Sir, I can
straightway say with regard to the first two-
points, the Rajya Sabha servants and the
Delhi Police, 1 have been clean bowled by
the hon. Member because I do agree I am
quite ignorant about the situation with
regard to these two. Then he posed a
'question  whether’ ' Railway employees
would come under Central Government
employees. My impression is that they
are Central Government employees, When
dearness allowance is granted to the Cen-
tral Government employees, my under-
standing is that they would also get it.
Then he made very many useful observa-
tions, particularly with repard to expendi-
ture at higher levels. I do agree that
we have to set an example first before we
ask the people at the lower level to be
austere, to observe austerity or to lead a
simple life. I am in complete agreement
with him and I would assure the hon.
Member that we shall try to see how we
can convince the people that we are not
cnly spending actually loss but also
convince them that we are trying
to spend less, Then with regard to the
fixing of the prices, he gave some home-
truths with regard to the relationship bet-
ween raw materials and the ultimate pro-
duct, the consumer product. Sir, these
are matters which will be taken into consi-
deration in trying to improve the produc-
tion and stabilise prices. Therefore, it is

e



161

Re Non-receipr of

on this basis that we are looking into the
problem. Let us hope, while we have not,
according to the hon, Member, achieved
anything during these 27 years, at least in
. the near future, to achieve something
which would satisfy the hon. Member.

MR. DEPUTY CHAIRMAN:
Motion. Mr. Shah Nawaz Khan.

MOTION  REGARDING  APPOINT-
MENT OF MEMBER OF RAJYA
SABHA TO JOINT COMMITTEE ON
FOREIGN CONTRIBUTION (REGU-
LATION) BILL, 1973

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAH NAWAZ
KHAN) : Sir. on behalf of Shri Om Mehta,
I beg to move the following motion:

Now,

That Shri Om Mehta be appointed to
the Joint Committee of the Houses on
the Foreign Contribution (Regu'ation)
Bill, 1973, in the vacancy caused by
the resignation of Shri Ram Niwas

Mirdha from the membership of the
said Joint Committee on the 22nd
November, 1974.”

The dquestion was pui and the motion
was adopted.

MR. DEPUTY CHAIRMAN: Now,
Mr. Sakhlecha will initiate the discussion
under Rule 176.

COMPLAINT RE. NON-RECEIPT OF
MESSAGE ABOUT EXTERNMENT OF
SHRI RAINARAIN

BY BIHAR . GOVERNMENT

N AFAREN (ITCHRY) =,
T IR AW Y OF QT T FEAA
TRAT F | AN gHERTET R’ 9gT
grm fr st d ool ugl feest @ qeAr

AT ...

MR. DEPUTY CHAIRMAN: No, Mr.
Rajnarain, we have already started the dis-
cussion.

st W T (ITET) 2 SAST
@it &T& wHeRne T f{ar

fagre aIehT § 1 s gfawr AE
gl feqdl Fawdq wEw ! e,
fag aem fFgdt Ot @Ry !
MR. DEPUTY CHAIRMAN : As far as

we are concerned, if a Member is arrested |

and if he is prevented from carrving out
his duties as a Member of Parliament,
then, of course, we are informed. But
otherwise, externment order is not intimat-
ed.
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of Shri Rajnarain

SHRI RABI RAY: Yes, he has been

prevented.

Wt TOHRATLAS : AN, § AT FY
@r a1 fr fowen wetar 99§ wIT 7
WA AR TE y§ F QA
ST AT FT AT AT A XE@ T
g fo v wa o ul gEl e«
frepraer gar &, fommd gX R
93 I% WEe § AEE W anit A
AT faer 2 1 ot ag F R
FOT qrr ATTRTA X ATREET AT
gfga frar 27 3@ AT G OF
¥ oaig & R g AW
W A W AW A ACEE I
Y Fifaw A fagre T gfeE J a0
femrz &Y afF@dl A USA W *
afearea F1 A g A E@ A ?
qrw g4 FAT 12 AT AE AE AT
I g QAT WA g WA A
o AL qEAT o ST g g TE A
a0 e FE ERA § 1 gN T8 A A
A AR AT EE B 5 TR A
gaAr gAwy ZAr wfrEr o7 AT T |
@ AT TC aEF q wFA g ) g
fradt s &, s aw  fufew
75l Y wEET § W faadr -
FE o @ F W% §Eg § 98K
2% &, 3% srerArdY &7 e iR &
FrAd A AT Ay | WL TF qA AT
waen fiewar fear S § & @
g 9% GAeR S Aew | W W
#15 agy fon safaad qard w987
W E | Wt A% eHfEa  §A W
a2, § 2o 0w & frae

ot wgmwwf R FREETd R
2, & gt Afae

st TIRATOE A, BR KT AG
¥ freer W) gW GF & gArs aE



